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superior quality coal to ceramic in-
dustries of Gujarat from various
organisations.

(b) Steps are being taken by the
Govt. to increase production and
despatonh of coal with a view to im-
prove its availability to all consu-
mers, including ceramic industries.
Ceramic industry generally insists on
supply of coal from a few wunder-
ground mines where production has
not kept pace with increase in de-
mand. If the industry were to ac-
cept coal from other sources also its
level of satisfaction will be much
higher,
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PAPERS LAIp ON THE TABLE

I Report{ and Accounts (1989-99
of the Indian Airlines and related
Papers.

IL..Report (1989-90) of the Commis-
tion of Railway Safety, Lucknow.

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI
MADHAVRAO §SCINDIA): Madam,
I lay on the Table—

(1N

I. A copy each (in English and
Hindi) of the following papers:—

(i) Annual Report of the Indian
Airlines for the year 1989-90,
under sub-section (2) of section
37 of the Air Corporations Act,
1953.

(ii) Annual Accounts of the
Indian Airlines for the year 1989-
90 ang the Audit Report thereon,
under sub-section (4) of section
15 of the Air Corporations Act,
1953,

(iii) Review by Government on
the working of the Airlines,



